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(By Hon.!'r.Justice U.C.Srivastava,V.Ca

The epplicant was appointed as Gateman
orn 1.11.75 by LCivisional Railway !‘anager in the
N.E.Railway anc he was promotec¢ in the yesr 1977

as ratman in the Sceale of Rs.210-270/-. Thereafter

the applicant was promoted to the post of Shuntran in
the ye-r 1979 in the ssre pay scale of Rs.210-270/-
which has teen revised subksecuently as Rs.800-1150/-

w.e.f. 1.1.76., BEut accoréing to the aprlicant despite

the revisicn of the grade he has not been given the

bene fit of reviseé pay scale. In the year 1984 the

a-plicant was sent for trairirg at the Regional
Treiring School 'uzaffsrnagar for acdvence trairing of
Cabénman/Shuntirg Jar aar and after gualifying the
exarination helc on 17th October, 1984 the app’icent
by virtue of his seniority was promoted to the »ost
of Shurting Jaradar in #he pay scale of Rs.1200-1800/-
temporarily on officiatjng kasis in thé\Vacancy which
was formed on account of retirement ~f one person. The
promotion of the applicert was sukiect to the
corCition that the incumbents will be reverted as and

when perrarent posting orders are iscued against the
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asbove vacsncice, when seniorswill ke availakle for
posting. The applicant was allowed to continue on the
said post for srovt 4 years. The grievance of the

applicant is that he has been unnecesserily reverted

) OS> A Z
without assess] any reasor. Even though ro permane:
bee

posting orcer was issued in respect wof the*said:
vacancy which was held by the applicant, the junior

to the applicant was proroted to the post of Shunting

Jamacar aré is still holéirg his promotional rost.

2. The respondents rave resisted the clai@éf

the applicent and steted that as a local arrangment
the applicant was promoted anc his promotion wes purel
on ad-hoc bas's and he will be reverted as and when
senior man becomey availeble for the said posting.

Eut the prorotion order was passed ky the Junior

Of ficer who had no authority to grant such promotion:
the authority competent to grart such prorotior is

the senior scale officer i.e. Divisional Safety Office
It is st-ted that one more ‘ump was givegéo the

apolicant to the Jost of Shuntman Gr.I in the higher

.ay scele of R .95C0-1500/-. It appesrs that he had
passed the qualifying examinetion, and for 4 yesrs
he was tolereted. During this period other .ersons
who were qualified ir the exarination were promoted.
with the result the applicant kecame junior. The
responcents hate steted that the petitioner's prorotic
to the post of Shunting Jamadar(Rs.lZOO-lBO?/-) wovlc
a ownd to supersesecion of his seniors..

¢ .
3. In the Rejoinder affidavit the applicant
stated that a- the time of prorotion only the app’ice
ant and one Shri Rar Sehai were availéhe for romotior
as the persons senior to the a_.lic-nt were either
heldirg the post of shunting Jamadar and cother

equivelent gosts and ‘as such there was no supersessior
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of his seriors.
Acco:Cingly this application deserves to be

4.
30.11.90 is

allowed and the reversior order dated
quashed, ané respondents are ¢ivected to decide . the

matter taking into co-sideratior all the pless and

within 3 months from the

kenefits of the ap.li~ent
The applicant

date of conrunication of this judgment.
shall ke entitlec to file a representation kefore the

comgpetent authority within 15 days from today. »o oréer

‘ as to coste.
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